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“ We till Ligrce on the basic national 
commitment of total abolition 
oT this system, it  i<i envisaged 
tha t  the so-calied masters of 
■bondect labour will not volun
tarily disclose existence o f  such 
labour or free them. T o  meet 
such a situation, certain specific 
paras have been included in the 
Bonded Labour System Act,
1976. to enable the Adminis
tration to enforcc its policy. Re
course to punishment under these 
provisions should not cause us, 
any hesitation I would, there
fore, request you kindly to have 
another thorough and determined 
probe made into this entire asjMct, 
take urgent steps to rehabilitate 
the bonded labour wherever identj- 
fied and. it’ necessary, impos.c 
punisjiment on the defaulters 
under the law".

SHRI JAGD ISH T Y I L E R :  Sir, 
w e s t t l ih av e  bonded labour la our 
country. There are divergent esti-

■ mates about the extent of the bonded 
labour in our country, different agen
cies have given different figures like 
the State Government which esti
mates it at 1.81 lakKs. The Gandhi 
Peace t 'oundation estimate is 26.27 
lakhs y»d that of the NationaS Sam
ple Siiivcy is 3.45 lakhs and so on. 
Now as part of the 25—Point Pro
gramme. a Schcmc to identify, release 
ami rehabilitate bonded labour 
has been launched in 1975. 
What action iias been taken 
by the Government to speed up the 
implementation of this Programme ?

Some of the State Governments 
do not .Appear to be pursuing this 
Programme. Not only the rehabi
litation sehcmes under this Pro- 
grummo ar« ha If-hearted but th* pro*

cess of implementation is also incom
plete. Is this problem of bonded 
labour due basically to poverty and 
its exploitation by certain anti-social 
elements for quick gains and, if so, 
what Government proposes to do to 
eliminate bonded labour ?

SH R IM A TI RA M  D U LA RI 
SIN H A : ! have already stated that 
it is a continuing process and Hon. 
Members should know tliat the 
identified bonded labour by the State 
Governments is 1,26,219 and not as 
he has mentioned and out o f  that
I,07,0)2 are rehabilitated. Only
II,207 are yet to  be rehabilitated. 
The process is going on for their 
rehabilitation.

Prohibition to CSD (I) Run Canteens 
for Local Purchase

*348. SH RI R. L. P. VERM A :
SHRI R A J N A IH  SONKA R
SHAS'IRI : Win the Minister of 

D EFEN CE be pleased to state :

{a) whether it is a fact that CSD
(I) Bombay forbids its unit run 
canteens to ma]i:e I^cal purc)ia?,es 
of  reputable and better quality 
items, like safety matches;

■ (b) if so, whether Government
propose advising the authorities in 
the matter to  reshape the policies 
and leave it to the local authori
ties whether to resort to  local pur
chases or no t without compro
mising quality;

(c) whether civilians working in 
the Defence Headquarters arc not 
permitted to avail o f  cantccn faci
lities though bemg the part o f  the 
defence organisation; and

(d) if so, are they propo.sed to be 
permitted so as to help them to 
tide over the crisis of soaring 
prices ?

t HE M INISTER OF STATE IN 
IK E  M IN ISTR Y  O F D EFENCE 
(SHRI SHIVRAJ V. PA TIL); (a) Unit- 
run Cant««n* are required to obtain



9 Oral Answers BHA D RA  18, 1903 (SAKA) Oral Anstrers 10

all items which appear in the Can
teen Stores Department supply list 
from the Canteens Stores D epart
ment only. However, in cjcceptiimal 
circumstances, permission to . make 
local purchase is also grantett.

(b) The existing policy o f pro
curement by the Canteens Stores 
D epartm ent and supply to Unit-run 
Canteens is considered sound. No 
changc in the current policy is, 
therefore, considered necessary.

(c) and (d) Civilians working in 
Defence Headquarlers are entitled to 
Canteen Facilities in respect o f all 
items appearing in the Canteen 
Stores Department list encept 
liquor, imported goods and resiric- 
tetf items like ammuniiion.
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^ I  ’̂ T??ft 5 ftp, W*ft r[^ (TTflT
^  ITIH

frtV«% % *r s(?fr jeiT g, T t 

*r ( ^ - R f ^  ^  f r f f r r
flfSrw ^  'i^r 3tm tT^tT'Trr^

^  5TTT̂  in wmf^=Tfr *tt̂  ?r
^  apfJlfET fq^ify ?

^  ftWTT* 'l(Fsw : ffl T̂fT
I  fv  t ?w nw -»f««5;T  fwtjt

:i=rfi> ir^i ?rr7:i

TIHT f ,  »nTT rr i^ ( r fT

^ iin n r  n r ofm  erttiuT  nr 

<17̂ =11 | m  anjinr, ^

?f ff: ^JTi^ r?TT-tTM 4^ «T n t n r  

% W'J I

ST> i n n  : nF<i»Tts ^

^ jf r ?
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O.Hssis for West Bengal

•349. SH RI SATYAGOPAL 
MISRA : Will the Minister ©F 
IN D U ST R Y  be pleased to state :

(.1) the Centra! Government 
ure aware of llie fact that both 
public anti pirivatc scirtors in trajis- 
povt operation in the State o r  West 
Bengal arc in urgent n-cd of bus 
and truck cliassis ; and

(b) if so, tlic steps Government 
have taken to solve this urgent 
problem 7

TH E D BPU TY M INISTER IN 
T H h  M IN ISTR Y  O F  INDUSTRY 
(SHRI p.A. SANGM A) : (a) There 
iri siibsl.iiUi:i1 pending demand f̂ or 
truci^ and bus ch. s^is of' the preferred 
nii k̂'CN < f vehicles, namely, TATA 
:iiid Asht>k J^yland chassis, all over 
ihe co^iniiy including West Bengal,

(b') Government iiave advised the 
inanufact;ircFS to fully meet the 
requireineniiii o f  tlie various State 
Road f ra r ' ip o r t  L’nc'ertakin,'?*.. In 
addit.itn. Guverninen) jiavc pres- 
cribi;d cc tain guiUcliiics for priority 
rcicasi; rtf vehicles So certain cjte- 
tiont: tit :inplic.ints which include
Lite •ducattJ  Uitcmpjnycd. M u i u m ,




